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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

S 

ORIGINAL APPLICATION NO.616 of 1991 

DATE OF JUDGMENT: 24th June, 1991. 

t\ 
,) 	

BETWEEN: 

5/Shri 

1. J.Anjl Kumar 

2. V.Ravinder Reddy 

Narsing 

4. B.S.Dasarth 

K.Malla Reddy 

Surender Babu 

t 	 7. TRamulu 

. 	• 	 8. Veera Bhandarj 

1/ 	
9. K.Amar '<timer 

I 	 10. Shalic Jan,sheed Ajj 

11. C.H.Bhedrajah 

12. Ch.Pandu 

Deep Singh 

M.Krjshna 

Hart Philip 

Alimuddin Javed 	 .. 	Applicants 

AND 

jHyderabad. 

1 The Administrative Officer, 
Nuciar Fuel Complex, 
Dept. of Atomic Energy, 

'C- 1 
The District Employment Officer, 
R.R.Djstrict, 
Hyderabad. 	 Respondents 



2 

6ounsel for the applicants: 

Counsel for the Respondehts: 

Mr. D.P.Kauj 

Mr. N.R.Devaraj, Addl.cGSc 

Mr. D.Panduranga Ready, 
Spi. Cjj for Ap Govt. 

CORAM: 

( 	) 	 Honhie'Shrj J.Narasjmha Murthy, Member (Judi.) 

Hbn'ble Shri R.Balasubramanian 	ernber (Admn.) 

JUDGMENT OF THE DIVISION BE@cH DELIVERED BY THE HON'BLE 
SHRI J.NARASIMHA MURTHY, MEMBER (JUDL.) 

I 

This petition is filed by the petitioners for 

/ 	 a relief to direct the 1st respondent to consider the 

cases of the applicants for the test and interview for 

the post of Helpers, without Insisting that their names 

should be sponsored y the Employment Echange. 

2. 	Shri D.P.Kalj, learned counsel for the applicants, 

Shri. N.R.Devaraj, learned Additional Standing Counsel 

for the Respondents/central Government, and 5hrj D. 

Panduranga Redy, Special Counsel for the State of 
Andhra Pradesh, argued the matter. The learned counsel 

for the applicants states that juniors to the applicants 

	

/ 	
• 	viz., s/Shirt Tcjender Sing!,, EE No.R1/91/04265. Kewal 

I 

3 
* 	 - 
:' 



U 

r)  5AQ_ 

c)uuki1 	 Dtpt°-3 !cu\o%M;c EIAVL 

CIL 'd4Th Mcak 	Dk. 
\)Z( 

W1 

5),GIV 	 o 

• 	 rj 	
•R. 	 c 

Cop 	;o 	 °•(3cwt 

çs CofuJ 

oc\&ecP 	- o &C' .LYS& 2xkcj '\ 'Cowxs4 

C 

H 



V 

C 

n. 

Singh, LE No.21/91/04182 and Ramulu, EE No.21/91/05104 

have been sponsored neglecting the applicants who are 

seniors to them: Onthis ground, the apolicnts got°-

strong ground that their names also shoula be sponsored 

for interview before the 1st respondent that is going 

to take place on 266.1991 and thereafter. 

In view of the above submission, we direct the 

2nd respndent to sponsor the names of the applicants 

to appear before the 1st respondent for interview on 

26.6.1991 or thereafter,if their juniors in the same 

category are already sponsored for the same. 

a 

. The appl.ication Is accordingly disposed of, at 

the admission stege Itself. No order as to costs. 

r 
(Dictated in the open Court) 

(J.NAasIr.A MuRmy) 
?4ernber(Judl) 	 Member (Admn.) 

Dated.: 24th June, 1991 
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TYPED BY 	 COMPARED BY 

0-IECKED BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDRA14W DENCH:HYDERABAD 

'fl-IE HON'BL1 MR.BJN.JAYASIMHA: V.C. 
A$D 

THE HON'BLE MR.q.SURYA PAO: M(J) 
4ND 

THE HQN'BL MR.J.NARASfltIA MURTHY:M(J) 
AND 

THE HON 'BLE MR. R.BALASUBMNANIANII1(A) 

IL? 
DATEDa 2-4 'c,-1991. 

ORDtR/ JUDGMENT. 

M.A.rcr./C.A. No. 

in 
N. p 

O.&No. H 
dm4tted and Interim directions 

issljed 

All4Jed. 

Disposed of with directiori' ( 

Dismikssed. 
Dism4SSCd as withdrawn. 

Dism4sed for default. 

MA. oaered/Rejected. 

No order as to costs. 
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nil 




